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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 217/2024

IN THE MATTER OF :

RAJAN ...APPLICANT

VERSUS

GOVT. OF N.C.T. OF DELHI & ORS ...RESPONDENT(S)

REPLY OF RESPONDENT NO.3, DEPUTY
CONSERVATOR OF FOREST (NORTH), DEPARTMENT
OF FOREST AND WILDLIFE, GOVERNMENT OF NCT
OF DELHI

MOST RESPECTFULLY SHOWETH:-

I, Cheshta Singh O/a. MGICCC, Bakoli, Alipur — 110036 Aged
about 35 years working as Dy. Conservator of Forests/Tree
Officer at North Forest Division, Dept. of Forest & Wildlife,
GNCTD do hereby solemnly affirms and state as under:

1. That I am working as Dy. Conservator of Forests/Tree
Officer at North Forest Division, Dept. of Forest & Wildlife,
GNCTD and I have been impleaded as Respondent No. 3 in
the present case. I am well conversant with the facts of the
present case on the basis of information derived from the

official records maintained in regular course.

2. That T am filing the reply in this present case which is in

pnamenen

reference to i

u?,fn%: elling of trees which were
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located to be standing outside House No. 1 to 15, Old Police
Station Complex, I Block, Mangol Puri, Ward No. 42, Delhi.

3. That an inspection of the site of offence i.e House No. 1 to
15, Old Police Station Complex, I Block, Mangol Puri, Ward
No. 42, Delhi was conducted by officials (Beat Officer
In-charge) of North Forest Division (GNCTD) on
15.06.2024. Copy of Inspection Report dated 15.06.2024
has been annexed as ANNEXURE - “A’.

4. That during the course of inspection it was observed that
offence of illegal pruning (pruning without permission of the
Tree Officer under DPTA, 1994) of two (02) Neem trees and
illegal felling (felling without permission of the Tree Officer
under DPTA, 1994) of one (01) Peepal tree was committed.

5. That in view of the above observation made during the
course of inspection a tree offence of illegal pruning of two
(02) trees and illegal felling of one (01) tree was booked
against Deputy Commissioner of Police (DCP),
Police Control Room (PCR) Office — Old Police
Headquarter, ITO, New Delhi and the Executive Engineer,
M312, PWD, North West Road No. 2, Sainik Vihar, Delhi —
110034 (PWD — being the land owning agency).

6. That a notice dated 05.08.2024 issued vide
No.F.367/DCF(N)/Tree-Offence/2023-24/4005 - 4006

- 0 '"":4 . scheduling a Tree Hearing under the Delhi Preservation of
;p Trees Act, 1994 on 14.08.2024 at 12:20 P.M was forwarded

_< (1). Deputy Commissioner of Police (DCP), Police
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Control Room (PCR) Office — Old Police Headquarter, I'TO,
New Delhi and (2). the Executive Engineer, M312, PWD,
North West Road No. 2, Sainik Vihar, Delhi — 110034.
Copy of Notice for Tree Hearing dated 05.08.2024 has
been annexed as ANNEXURE - ‘B’.

. That on 14.08.2024 tree hearing under DPTA,1994 was held
at the office of the deponent i.e. Tree Officer, North Forest
Division, MGICCC, Alipur, Bakthawarpur Road, Bakoli,
Delhi — 110036 which was attended by Sh. Rajesh Gaur
ACP/WR/PCR and Insp. Nitin Kumar, Legal Cell/PCR on
behalf of Deputy Commissioner of Police, PCR, Delhi who
submitted the Internal Enquiry Report dated 08.07.2024 of
ACP/Vigilance/PCR. Furthermore, Sh. Pravin. S. Gajbhiya
(Assistant Engineer, Planning, Civil, NWR — 2, M — 312,
PWD, Delhi) was present on behalf of PWD, Office of the
Executive Engineer, M312, PWD, North West Road No. 2,
Sainik Vihar, Delhi — 110034. During the course of tree
hearing on 14.08.2024 Deputy Commissioner of Police,
PCR, Delhi was directed to be present on the next date of
tree hearing. Copy of attendance sheet dated 14.08.2024
along with Internal Enquiry Report dated 08.07.2024 of
ACP/Vigilance/PCR and letter of submission on behalf of
PWD has been annexed as ANNEXURE - ‘C’ COLLY.

. That thereafter a second notice dated 16.08.2024 issued vide
No.F.367/DCF(N)/Tree-Offence/2023-24/4199 - 4200
scheduling a Tree Hearing under the Delhi Preservation of

Trees Act, 1994 on 20.08.2024 at 12 P.M was forwarded to

5 - "“""N\t\. .
(1). Deputy CommyjssiGitex, o Polied (DCP), Police Control
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Room (PCR) Office — Old Police Headquarter, ITO, New
Delhi and (2). the Executive Engineer, M312, PWD, North
West Road No. 2, Sainik Vihar, Delhi — 110034. Copy of
Notice for Tree Hearing dated 16.08.2024 has been
annexed as ANNEXURE ‘D’.

9. That on 16.08.2024 a letter of authorization on behalf of
Deputy Commissioner of Police (DCP), Police Control
Room, Delhi was submitted/forwarded to the office of the
Deponent authorizing Sh. Rajesh Gaur ACP/WR/PCR and
Insp. Nitin Kumar, Legal Cell/PCR to appear on behalf of
Deputy Commissioner of Police, PCR, Delhi on the next
date of tree hearing as he would be on leave till 20.08.2024.
Copy of letter of authorization on behalf of Deputy
Commissioner of Police (DCP), Police Control Room,

Delhi has been annexed as ANNEXURE - ‘E’.

10.That on 20.08.2024 tree hearing under DPTA,1994 was held
at the office of the deponent i.e. Tree Officer, North Forest
Division, MGICCC, Alipur, Bakthawarpur Road, Bakoli,
Delhi — 110036. During the course of hearing Sh. Rajesh
Gaur (ACP/WR/PCR) and Insp. Nitin  Kumar
(Legal Cell/PCR) accepted to committing the offence of
illegally pruning 02 (two) trees and illegally felling (01) one
tree located in front of House No. 1 to 15, Old Police Station
Complex, 1 Block, Mangol Puri, Ward No. 42, Delhi and
submitting a compounding affidavit for the same.
Furthermore, as per the Internal Enquiry Report of
A_(il?/Vigilance/PCR conclusion was made that offence of
","‘;'»:"" *\; J‘.g,{llgg:a\,tfﬁqmmg ?Ed/fel—hm committed by contractor

»
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M/s Bajrang Builders for the purpose of carrying out repair
work of the said Police Control Room Unit. Operative part
of the Internal Enquiry Report submitted by Dr. Rakesh
Kumar (ACP/Vigilance/PCR) is provided hereunder:-

“Conclusion:- On the basis of statements of all concerned,
available record and over all circumstances it is concluded that the
responsibility of maintain status-quo with regard to tree (wholly or
partially) was vested with Mr. Umesh M/s Bajrang Builders. He
was supposed to supervise and brief the engaged labours properly
where he failed to do so. Rather he had admitted his responsibility
and pleaded his guilt during this enquiry and he is ready fto
pay the penalty.”

11.That the deponent passed an order dated 21.08.2024 vide
which Sh. Rajesh Gaur, Sh. Nitin Kumar and Sh. Umesh
(M/s Bajrang Builders) were directed to submit a
compounding fee (penalty) of Rs. 1,00,000 /- (Rs. One Lakh
Only) for committing the offence of illegal pruning of 02
(two) trees and illegal felling of 01 (one) tree. Furthermore,
as per order dated 21.08.2024 Sh. Rajesh Gaur and Sh. Nitin
Kumar were directed “to plant five (05) nos of trees sapling
having height of not less than 06 feet in the same campus/site and

maintain them for atleast 05 years”. Copy of order dated
21.08.2024 passed by the deponent has been annexed as
ANNEXURE - ‘F’.

12.That on 23.08.2024 Sh. Umesh Singh (M/s Bajrang
Builders) submitted the compounding fee/penalty of
Rs. 1,00,000 imposed by the deponent vide its order dated
21.08.2024 through Demand Draft No. _301394. Copy of

compounding affidavit along wj

(
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Draft and  receipt has been  annexed as

ANNEXURE - ‘G’ COLLY.

13.That on 19.09.2024 a compliance report from the office of
Deputy Commissioner of Police, Police Control Room,
Delhi was forwarded to the office of the deponent providing
details along with relevant photographs of the compensatory
plantation carried out in compliance of directions passed by
the deponent vide its order dated 21.08.2024.Copy of the
Compliance Report submitted by the DCP, PCR, Delhi
has been annexed as ANNEXURE - ‘H’.

14. That consequently on 06.03.2025 an inspection of the site of
compensatory plantation in front of H.No,1 to 15, Old Police
Station Complex, I — Block, Mangonpuri, Ward No. 42,
Delhi was carried out by official on behalf of North Forest
Division (GNCTD), during the course of inspection it was
observed that twenty five (25) tree saplings of the spccics
Pilkhan and Peepal had been planted at the site of
compensatory plantation in compliance of dircctions passed
by the deponent vide its order dated 21.08.2024. Copy of the
Inspection Report dated 06.03.2025 along with
Geo-Tagged Photographs of the Compensatory
Plantation has been annexed as ANNEXURE - ‘I’.

15.1t is most respectfully and humbly stated that the deponent of

the present reply has the utmost regard and respect for the

majesty of the Hon’ble Court and has in the past, as also in
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in its power to ensure compliance of the directions issued by

this Hon’ble Court.

PRAYER

In view of the above stated facts, circumstances and
averments made by the deponent it is hereby most
respectfully prayed that this Hon’ble Tribunal may kindly be

pleased to:

A. Dismiss and dispose of the present application filed
vide O.A.No.217/2024 as the same has been dealt

with.

B. Pass any other order as this Hon’ble Court may deem
fit and proper in the facts and circumstances of the

casc.

Dated: 11.03.2025 -
Delhi DEPONENT
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GOVT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS

NORTH FOREST DIVISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-110036
i

..... /

No.F.367/DCF(N) /Tree Offence/2023-24/ L{ 505 o 4{ Dated: 5 /

NOTICE UNDER DPTA, 1994

Whereas, it has been alleged that a tree offence has been committed by illegal pruning
of trees located Infront of H.No. 1 to 15, old police station complex, I-Block, Mangolpuri,

Ward No.42, Delhi without permission, which is violation of Delhi Preservation of Tree Act,
1994,

And whereas, the statement/presence of the person (s) this notice addressed to are
required to find out the factual position and to determine the extent of offence according to its
merit.

Now, therefore, I, DY. CONSERVATOR OF FORESTS (NORTH), Tree Officer,
as empowered u/s 31 of Delhi Preservation of Trees Act, 1994 call upon you to appear before
me on ...J45. B 2N at. 12320, 43M in the oftfice of Dy. Conservator of Forests cum
Tree Officer, North Forest Division, MGICCC, Alipur, Bakthawarpur Road, Bakoli,
Delhi-110036, in event of failure to appear, legal action will be initiated against concerned

and the matter would be proceeded ex-parte. As per section 136, CrPC, non-compliance of

this notice will attract penal provisions u/s 188 of IPC.

To,

1. The Deputy Commissioner of Police (DCP), Police Control Room (PCR), Office-Old
Police Headquater, ITO, New Delhi with direction to appear before undersigned.
Office of the Executive Engineer, M312, PWD, North West, Road No. 2, Road No. 43,
Sainik Vihar, Delhi-110034 with direction to appear before undersigned.

Clc.

Tree Officer & DCF
(North Forest Division)

§e]

12

/
1))
oY /‘bii’/’



ANNE)%%RE -'C' COLLY
Attendance Sheet

Attendance sheet in respect of hearing held in

hamber of Dy. Conservator of Forests,

he
on 1‘1[08;.2“»' ....... related

North Forest Division to illegal
felling/pruning/damaging/concretization of trees at.......... IY\ar\ﬁc:(Pcw 1 FE——
S.No. Name & Designation Address Mobile No. & Signature
(if any) Email
: 5
3 gL\%uAW old PHR, [aqN2CPT 5 -

A/ We

New Belln

Ao —

Q717106 60D
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FR is an order by the DCP/PCR vi
directed t i
O conduct g fact finding enquiry on an illegal and unauthorized

de which the undersigned was

cutting/pruning of trees outsid

- , e H.No. 01 to 15, old police station
mplex :
Plex, 2 Block Mangol Puri, Warq No. 42, Delhi, being the said

Enquiry:- For the said purpose, the spot visit was paid, no CCTV
Camera was found installed in the vicinity. So, the relevant record was

perused and relevant bersons were interrogated to establish a chain of
events into the entire episode.

SI (Min.) Mohit Kumar No. 522/D of General Branch, PCR deposed

that vide order No. 8717/Genl (G-I)/PCR, dated 01.9.2023,

ACP/HQ/PCR had issued a work order regarding change/repair of

broken tin shade of Record Branch, PCR, Mongol Puri to M/s Bajrang
Builders, Flat No. 466, Pocket-B, RG Block, Raghubir Nagar, New Deiny
mmcompliance to the same, the said firm had started
repair/change of shade from 13.9.2023. From time to time he (SI Mohit
Kumar) kept visiting the site. On 04.10.2023, he (SI Mohit Kumar) was
informed by HC Parveen Rathi, No. 7167/PCR, caretaker, Record
Branch, PCR, Mangolpuri, Delhi that some branches of tree adjacent to
the building had been cut down by someone on 30.9.2023. Responding
to this information, HC Parveen Rathi, above was directed to report to PS
Mangol Puri regarding the incident of cutting of some branches of above

mentioned tree.

14
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HC Parveen Rathi No. 7167 /PCR, care taker, Record Branch,
Mangol Puri, Delhi deposed that he alongwith ASI Sanjay Kumar No.
3280/PCR had shifted entire record of Mango! Puri branch to OPL, Delhi
by 11.9.2023. A DD No. 20, dt. 12.9.2023, PCR was also lodged by him.
At the same time vide order No. 8717/Genl (G-I)/PCR dated 01.9.2023, a
work order for change/repair of tin shade of Record Branch, Mangol Puri
was issued in the name of M/s Bajrang Builders. Accordingly the firm
started the work on 13.9.2023. The same was informed to SI Mohit
Kumar of General Branch. He used to inspect the work on alternate day.
On 30.9.2023, when he came to inspect the work, he found some
pranches cut from tree. He enquired in the vicinity but no information
could be gathered. On 04.10.2023, he (HC Parveen Rathi) made a
complaint at PS Mangolpuri in this regard. He had also given this
information to SI Mohit Kumar of General Branch/PCR.

Sh. Umesh Singh Propﬁetor, M/s Bajrang Builders stated that he
is proprietor of M/s Bajrang Builders. He got work order regarding
change/repair of tin shade on 01.9.2023. He started work on 13.9.2028.
He procured labour from Labour Chowk, Mangol Puri for this work on
daily basis. One day one labour told him that some branches of tree were
creating hindrance in their work. The labour sought consent of cutting
these branches. He advised all labours that there are some rules and
regulations for cutting of trees and necessary permission of competent
authority is required before cutting any trees. He advised labours in this

regard on daily basis. He scolded labours not to cut the branches of the

tree several times. But on 27.9.2023, at 7.00PM, he found some

branches cut down on site. On seeing this, he rushed to Labour Chowk,
Mangol Puri to trace those labours. He also visited Labour Chowk,

Mangolpuri in morning of next day for this purpose. But he could not

15
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trace those labours. He further claimed to be indulged in social work in
addition to contractor-ship. He had also planted trees in his society
where he resided. He admitted that this incident had taken place at his
site. He also tendered his apology for this. He is also ready to bear
penalty imposed by the Hon'ble Competent Authority.

A lady namely Ms. Sheetal wife of Ram Kumar R/o I-Block Mangol

Puri, Delhi running a tea shop near the premises was also interrogated
who stated that she has been running a tea shop near the old police
station Mangol Puri since the last 22 years. About 8-10 month back
when the repair work in the police station was in progress some of the
branches of the tree adjacent to the police station were cut by the
labours during the repair work. She never saw those labours again, there

as most of the time fresh labours were deployed on day today basis.

Conclusion:- On the basis of statements of all concerned, available
record and over all circumstances it is concluded that the responsibility
of maintaining status—quo with regard to tree (wholly or partially) was
vested with Mr. Umesh M/s Bajrang Builders. He was supposed to
supervise and brief the engaged labours properly where he failed to do
so. Rather he had admitted his responsibility and pleaded his guilt
during this enquiry and he is ready to pay the penalty.

Submitted Please

et L

Dr. RAKESH KUMA
ACP/Vigilance/PCR

16
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AN§§XURE-'D“

-
GOVT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS
NORTH FOREST DIVISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-110036

18

No.F.367/DCF(N) /Tree Offence/2023-24/ Y]q9 —Y3 50 Ehateds - /0 $/20a4

NOTICE UNDER DPTA, 1994

Whereas, it has been alleged that a tree offence has been committed by illegal pruning
of trees located in front of H.No. 1 to 15, old police station complex, I-Block, Mangolpuri,
Ward No.42, Delhi without permission, which is violation of Delhi Preservation of Tree Act,
1994. '

And whereas, the statement/presence of the person (s) this notice addressed to are
required to find out the factual position and to determine the extent of offence according to its
merit.

Now, therefore, I, DY. CONSERVATOR OF FORESTS (NORTH), Tree Officer,
as empowered u/s 31 of Delhi Preservation of Trees Act, 1994 call upon you to appear before
meon..2%:.%..2N... at.....]2.00 M. in the office of Dy. Conservator of Forests cum
Tree Officer, North Forest Division, MGICCC, Alipur, Bakthawarpur Road Bakoli,
Delhi-110036, in event of failure to appear, legal action will be initiated against concerned
and the matter would be proceeded ex-parte. As per section 136, CrPC non-compliance of
this notice will attract penal provisions u/s 188 of IPC.

To,

1. The Deputy Commissioner of Police (DCP), Police Control Room (PCR), Office-Old
Police Headquater, ITO, New Delhi, with direction to appear before undersigned.

2. The Executive Engineer, M312, PWD, North West, Road No. 2, Road No. 43, Sainik
Vihar, Delhj-1 10034, with direction to appear before undersigned.

A
Tree Officer & DCF
(North Forest Division)
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OFFICE OF THE DEPUTY COMMISSIONER OF POLICE: OPERATIONS: DELHI.
MSO Building, Old PHQ, Vikas Marg, ITO, Delhi-110002, Tel: 011-23492084, 27491119

Email ID: dcp.pcr@delhipolice.qov.in

AUTHORISATION LETTER

Subject: Regarding Notice Under DPTA, 1994

Kindly refer to the Notice issued by your office vide No. F-367/DCF(N)/Tree
Offence/2023-24/4199-4200.

In this regard, it is submitted that Sh Rajesh Gaur, ACP/WR/PCR and Insp. Nitin
Kumar, Legal Cell/PCR are hereby authorised to appear before your good self and submit
the response on my behalf as the undersigned will be on leave on 20.08.24.

Submitted please.
(ANAND KUMAR MISHRA)

Deputy Commissioner of Police
Police Control Room, Delhi.

2

No. =T ?~\’: /SO/DCP/PCR, dated New Delhi the, / 12024.
To,

Tree Officer & DCF
North Forest Division
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covr.oFncTorpELli ANNEXURE -'F
DEPARTMENT OF IQEST AND WILD LIFE,
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS
NORTH FOREST DIVISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-110036

No.F.367/DCF(N)/Tree offence/2023-24/ Uzo)— Yzoes3 Date: 71 /p /2 a0y

IN THE COURT OF TREE OFFICER/DY. CONSERVATOR OF WORHST,
NORTH FOREST DIVISION, NEW DELH]

ORDER

Sh. Rajesh Guar, ACP/WR/PCR and Sh. Nitin Kumar, Insp. Legal Cell/PCR appeared before this Court
in the hearing. ’

Whereas, in this case, the inspection has been carried out by the 1.0 Sh. Ankit Malik. it has hoeen
reported that a tree offence has been committed by Delhi Police, Police Control Room:. hy illecatiy
felling/cutting & pruning of three (03) nos. of trees (01 cutting & 02 pruning) located in front af 117 N0,
1 to 15, old police station complex, 1-Block, Mangolpuri, ward no. 47. Delhi, without permission From
the concerned department and the same has been accepted by Sh. Rajesh Guar & Sh. Mifin K
before this Court.

nar

Whereas on enquiry, it is found that in the above mentioned case, the trees have been illegally cut &

pruned, is violation of Delhi Preservation of Tree Act, 1994. And in the hearing held in the chamber of

Tree Officer, North Forest Division on 20.08.2024, Sh. Rajesh Guar & Sh. Niting Kumar has accepted
& submitted that the trees situated in front of H.No. 1 to 15, old police station complex. I-Block.
Mangolpuri, ward no. 42, Delhi, have been illegally cut & pruned by contractor M/s Baj rang Buildars
while doing repair & renovation work of PCR unit campus of record room and stated {ha thev are re

to compound the said offence and agreed to submit the compound affidavis.

Per Cnquy

As per submission submitted, an internal enquiry has been conduted by Delhi Police and o~
report by Dr. Rakesh Kumar, ACP/Vigilance/PCR dated 08/07/2024. it has heen conc!: that “re
responsibility of maintaining status-quo with regard fo tree (wholly or partially) was vested ik Vi

Umesh M/s Bajrang Builders. He was supposed to supervise and brief the engaged lobours properhy

where he failed 1o do so. Rather he had admitted his responsibilin: and pleaded his guilt duringe gd he
is ready to pay the penalty”.

Whereas, Sh. Rajesh Guar & Sh. Nitin Kumar have been directed to submit the compounding affidavit
accepting the offence regarding illegally cutting & pruning of trees as mentioned above and the same
has been signed/submitted by Sh. Nitin Kumar on the same day.

Whereas, after going through the facts of case and as empowered under Section-21 of el
Preservation of Tree Act, 1994, | the Tree Officer/Dy. Conservator of Forests (Norii), agrecd to
compound the offence. A compounding fee of Rs. 1,00,000/- (Rupees One Lakh only) is hereby
imposed on Sh. Rajesh Guar, Sh. Nitin Kumar & Sh. Umesh (M/s Bajrang Builders). for illegal cutting
& pruning of three (03) nos. of trees.

Whereas, Sh. Rajesh Guar, Sh. Nitin Kumar & Sh. Umesh (M/s Bajrang Builders) are herel wy directed
deposite the above-mentioned amount. through DD in favour of Dy. Conservator of Forest (North),
being the composition fees within 30 days of receipt of this order. In cace of fatlure to deposit the srme
within prescribed period of 30 days, action shall be initiated in the court of Law. ac per relevang
provisions of Delhi Preservation of Tree Act, 1994,

to

Further, Sh. Rajesh Guar & Sh. Nitin Kumar are also directed to plant five (05) nos. of trecs sapling
having height of not less than 6 feet in the same campus/site and maintain them for at least § vears, The
compliance report of planted sapling along with photographs shall be submitted in this office with 30
days of receipt of this order.

20
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COMPQUNDING AFFIDAVIT

e, gm’fﬁM “QL‘AQU‘WS/O ............................................
Ageg'\f‘1 ....... veoR0L SR LM/PQ&,,D\OQPH&,

Do hereby solemnly affirm and declare as under:-

L That the cutling/damage of ......... = T nos. of tree/ trees without
PERIEEIOH: B usoms o s 5o ouusisnis s 5 ot e e & sibaiasadons » = Siiteindiiions s B by
us.

2. I say that herby agree to compound the said offence case and pay admissible

fines as may be imposed under the Delhi Preservation Tree Act, 1994. I am

ready to pay the compgunding, fee/fine of
Rs.. 4. Q0. 000 ... Oks. Lokt O»@.g ........

imposed on me.
3. I say that sworn this affidavit is in order to produce to the forest authority.

Verification:

Verified at New Delhi on this ... 7...7..1.7 .. LT . day of ... et s
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7—8‘/ o0& /202 Y
GAR..6
[See Ruls -2 (1)) Receipt .
TR.-5 L.
(Treasury Rule 33) Pk 6D g
Book No. No. - @35
Counterfoil (Office Copy) :
Received from MVUm@ShM]&B@U‘?ﬂg Buddess.
dUHH 263 DCF (V) Taee :
with letter No...zo:a,.—.zn.[m_o.y o u;z,....Dated...;?«.\.‘.Q.%,IJ.—.Q.Q:}{ ............ 580
k3 : B g
the sum of Rupees.... ONE.LAKA. QLY. '

1;1 q;%j/;:::s/ No..’.39.).3.‘.?.‘1..dated..l&.’.oﬁ.}.fz..\;bn account of’)’}-ﬂeaﬁeﬁ(@,

inPaymfZ:gof ........ &DV,JQ.%&# .................................... [g daon)
Rs.—)'—@;@@é” . \&@,ﬁ%@@%ﬁ%ﬁﬁ%
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OFFICE OF THE DY. COMMISSIONER OF POLICE: POLICE CONTROL ROOM :
OLD PHQ, ITO : DELHI - 110002

No_ l0S 7 /Legal-Cell/PCR dated Delhi, the 19 i 0] 12024
!

To

Ms Chesta Singh

Dy.Conservator of Forests cum Tree Officer
North Forest Division, MGICCC, Alipur,
Bakhtawarpur Road, Bakoli

Delhi-110036

Subject: Compliance of order dated 21.08.24

Respected Madam,

Kindly refer to the Notice issued by your office vide No. F-367/DCF(N)/Tree
Offence/2023-24/4199-4200 and subsequent order dated 21.08.2024 passed by your
good self for depositing Rs 1 Lakh and to plant 5 trees sapling.

In this regard, it is submitted as under: ‘

1. That, we have deposited a sum of Rs 1 Lakh vide DD No. 301394 dated
23.08.2024 issued by the Punjab National Bank, Vishal Enclave Branch, West
Delhi-110027. A copy of the said DD along with the receipt is enclosed herewith.

2. That, 10 trees saplings have also been planted at the same campu i
Photographs of the same are also enclosed herewith. s

Submitted please.

/f“‘of\d5

Trlley \ (Ravikant Kumar)

)
v ' Deputy Commissioner of Police:
» 202y -
26)01) 224 Police Control Room: Delhi.
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